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1, Whethex raporters ef lmal pEpers -ay be allowed te g8 the
Judgemant?

2« Te be refeprod to the za;:or._tex' er not?
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By this sosmon order, the two Oehs (143/86 and 185/95)

ere being cmsidamd tagather. .

- , The' upgucanis in. the afawuiﬁ ﬂ.&s weLe app.mntae Q&

on 2fuin baon
Clerk Crade-Xi bDstuwen 1981 %o ?9,8:3/. Their services were torminated
N

during 19664 - Howaver, by :'mienim erdar dasusd by the Sench, théy hava-
continuad in scrvice, Thus, the applicents have been sarving for cbout

8 ta 1 ysarse | | (‘

3. : Tha learnsd ecounsel for the applicants cmtshdei that they
wore suly appsinted on their nawes having been am;ami-by the Enp;ey—
ment Exchangs and aftor due tsats. and, thorefexe, they eh-uld be
regulariseds ' -

4e - The icamad ceunssl fer the respondents cenisngad that the
regular méryltmnt to ths pest of Clerk Grede=ll io made on the récmmda-s
tisns aof the Staff Selecticn Comnission and the applicents did not cempote
threugh the exepination consuctad by the Staff Selecticn Comeissions He

oddad that the epplicants wers even given eno or two special chances
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ta qualify in ssocial qualifyiny examination conducied fer ad hoc

employees, But,y they could not qualify, Thersfors, the ternination

af their sexvices hed to be recertsd te,

5e ' 8a analysing ths sbsva facts, we finﬁ that; the tormines

tion does not appesr to heve posulted from thoip rﬁpleéaments‘by iabub
ler employces who were recommended by the Steff Selsction Commission.

The tnimiuatﬁen arderg de not specify tﬁat since the xagularlé taammn‘dw
candidotes had te be amccmmadatmﬁi,thalapplicénﬁe wsro to yield plecs

for thems The agplicants hove scrved for long yeats enal it would be

in tonssnamce with the pelicy enuncisted in the case of Jethanand &
_ethera ys. UeTel & Othexs {1985(2) ATI 366) that the applicants before
their eerpvicas ere toominated are glven yst snetiex sppartunity to quelify
in the exemination conducted by the Staff Selsction Eﬁmaiaaisﬁ by = o
uaiving of? the age limit Yor purpasas of oligmui\.y to the extent ef

the cantinuous sd hoo aewica thav have md-md,

A The interim erdor pasoed warlicp will mergs {nto this

oxdbTe
‘?Q "~ ith the abeve dirsctions and erders, t.hé teAn are dise

pesed of with no order as o ct%sts.
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